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(. RULE 	4 ) 

CENTL 'A)4INISTRATIVE TRIBUNAL 
UWAHAT I BENCH 

ORDER SHEET 

Original Application 

Misc. Petition No.  

Contempt Petition No/ 

Review Application Nb./ 

lt (s) 

- Vs.- 

espondent (s)  

4dvoccte 	for the applicant 
dvocate for the respondent (s) 

/ 

tes of the Registry 
	Date 	 Order of the Tribunal 

1.5. 2003 
I 'Ifl' dpI)heLrT():1 	IS Jt 

6rn1 but 	trre 
• 	

. .•'• 

S 
• 	

'.' 	F 
( 11ç 	 j!.d 

•. 

....................2) . 

Heard Mr. U.K. Nair, learned 

counsel on behalf of Mr. S. Sarma, 

;learned counsel for the applicant. 

Issue notice to show cause 

as to why the application shall 

not be admitted. 

List on 2.6.2003 for 

admissions 

pendency of the application 

shall not be a bar on the respond-

ents to consider the case of the 

applicant for regularisation. 

Vice-Chairman 

t .  

Nod*4 

No 

rnb 

2.6.2003 

W 72 

S&t.4AA/4 kw 

bb 

Heard Ms.U.Das, learned coun-

sel for the applicant. 

Let the matter come up for 

tadrnission on 1.7.2003. The responde-

nts are in the meantime to file wri .I  

tten statement, 
Endeavour shall be made to 

LtdisposeO of the application at the 

ladmission stage. 1  

Vie e-Cha irman 



	

1.7.2003 	None appears for the applicant. 	• 
A.K.chaudhuri, learned Add1.C.G.S.C, has 

prayed for further time to file written 
statement. 

Accordingly four weeks time is grant 

ed to the respodathts to file written 
statent. List the case on 5.8.2003 for 
adrnjssjon 

kVice-thairman 
bb 

	

5.8.2003 	Put up before the appropriáté Benh 
on 29.8.2003 for admission. 

M'(nber 	 Vice-Chairman 

mb 

29.8.2003 Present : The Hon'ble Mr. Justice D.N. 
Ghowdhury, Vice-Chairman. 

The Hon'ble Mr. K.V. Prahaladan, 
Administrative Member. 

Heard Mr. S. Sarrna, learned counsel 

\ for the applicant and also W. A.K. Ghoudhury, 

learned Addl C.G.S.C. for the respondents. 

It seems that the relief prayed by the 

applicant at 8.3 Ofthe::0.A. has a1redy 

granted. The respondents have modified the 

order of conferment of temporary status. It 
• • 	 also seems that by order dated 30.5.1997 

the applicant was confered temporary status 

as per the Sheme of Govt. of India, 1993 

and made the order of conferment of temporary 

status effective with effect from 10.9.93. 

Similarly, the respondents provided the 	: • 

benefits of the Scheme of 1993 like fixed 

pay scàl, admissible :bonu,  'leave's 'adva'ne 

• 	 etc. and the app1iatit 'had received' the same 

as furnished a commuflicatiotby\Mr.'AK. 

• 	.'. 	 • Choudhury, learned Addl. G.G..C. 

Contd..... 



I 	 F 
20°3 1. 	In the cir.cumstances,the 

1 applicatipn stands infructuOus so far 

I as prayer No.8.3 is concernd. 
I Since the ap plicanti has already 

given the temporary statds, naturally 
the respondents ae requiire to follow 
the consequences of suchcoferrnent 

, I 	4and pass necessary order thereto. 

The application isacordingly 
disposed of No order asto costs. 

ehairman 
mb 	I 

I 
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EEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL:: 
6LJWAHATI 	E$ENCH: 

O.A. 	NO 	...OF 203. 

Sri.J.FC.Rai .... Applicant. 

• vs - 

IJnicn 	of 	India & oi..Respondents. 

 14.11.E35. Applicant qot his initial 	appointment as 

- 
Mali 	under the 	respricients. 

 05.12.96. O.A 	No 	206/96 was disposed-of 	by 	the 

Hon'hle 	Tribunal 	directing the 	rCspon- 

dents to dispose of the representation 

- 	filed by the 	applicant. 

 24.7.96, The applicant preferred a representation 

prayinq 	for consideration 	f 	his 	cae 

for q'ant of temporary status under 	the 

scheme of 	1993. 

- 30.5.97. The 	respondents granted him the 	tempo- 

• 	rar'y statuas per the scheme. 

• 	 5. Annexure-5 The applicant submitted 	representations 

• 	

- raying 	for requ].arisation of his 	case 

and 	for extendinq the benefits 	of 	the 

scheme. 

6. 15.03.02. • The applicant served 	leçjal notice 	to the 

respondents. 

1 
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L ADNi I NI STRAr lyE TRIBUNAL 
GUWAHAT I BENCH 

CiA No., 	/2003 

4 

BETWEEN 

J. 	K. 	Rai 
Apjic ant' 

versus - 

Union of India & Ors 

I N D E X 

SL No 	Particulars of the documents 	Page Nc 

1 Application 1 	to 	10 

2 • Verification 11 

3. Ann e x u r e - 1 

4 Anne>ure-2 

 Annexure--'3  

 Annexur'e-4 ., 

 Anne>ure-5 Co:tiy j 	•-21 
 Annexure--ó 

22, 2 

Filed by 

Advocate 

File : WS4\ss\oa3 (old) 
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THE CENTRAL ADMINISTRATIVE TRISUNAL : ouwAHArI EENCH 
GUWAHATI 

O..A.. No.. 	of 2003 

F3ET WE EN 

Sr i 3 K R a i 
Mali, 
All 	India Radio, Shillong 	Station, 
Shillong, Meqhalaya. 

AND 

1 	The Union of India, represented by 
the Secretary to the Government 	of 
India, 	Ministry of Information 	and 
Eroadcastinq, New Delhi.. 

The Director General, All 	India 
Radio, 	Akashbani Bhawan, 	Parliament 
Street, New Delhi-i 10001 

The Station Direc:tor, All 	India 
Radio, 	Shiilong 	Station, 	Shiilonc, 
Meghaiaya.. 

".. aesppndggtq 

H 

 

A. PARTICULARS 	OF 	THE ORDER 	3AINST 	WHICH 	THE 
APPLICATION cs MADE 

The present application is not directed 	against 

any particular order but has been made against the 

inaction on the part of the Respondents in not 

absorbing the Applicant against Group-D posts presently 

lying vacant under the office of the Respondent No.. 3.. 

2.. JURISDICTION_OF THE TJUEUNAL 

H 	The Applicant declares that the subject matter of 

the application is within the jurisdiction of this 

Hon bi e Trihuna:t 
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3 , L I MI TAT I ON 

The 	Applicant 	further 	declares 	that 	the 

application is filed within the limitation per'iod 

prescribed under Section 21 of the Administrative 

'rribLtna:ls Act, 1935. 

4. FACTS OF THE CASE 

4.1 That the Applicant in the instant application is 

presently work ing as Mali in the office of the 

Respondent No. 3. His initial recruitment in the said 

of f ice was in the capacity' of a casual worker. Pursuant 

to a judgement and order passed by this Hon 'ble 

Tribunal in QA No. 206/96, the Applicant was given the 

benefit of temporary status by the Respondents by 

issuing an order dated 30,5.97 with immediate effect, 

in terms of Office Memorandum dated 10,9.93. As per the 

same Office Memorandum dated 10.9.93, the Applicant is 

entitled to certain benefits, like fi>ation of salary, 

bonus, admissible allowances, leave, etc. In the light 

of the said scheme he is entitled to be regular'ised 

against any group post. Presently, there are number of 

Croup-D vacancies lying unfil I in the office of the 

Respondent No. 3 wherein the present Applicant is 

working. The Applicant made several requests to the 

authority concerned for consideration of his case for 

regularisatiori against those vacancies but same yielded 

no result in positive. Instead the Respondents now have 

initiated process for filing up those Gr'oup-D posts 

from open market wt.hout considering the case of the 



- ' 	 -- 

• 	Applici.nt. it is therefore the Applicant seeking an 

immediate and urrjent relief for redressai of his 

grievances and hence this application. 

4.2 That the Applicant is a citizen of india 	and a 

permanent resident of Meghalaya and as such 	he is  

entitled to all the rights and privileges as guaranteed 

under the Constitution of India. 

4.3 That the Applicant got his initial appointment as 

Mali in the office of the Station Director, All India 

Radio, Shillong with effect from 14.11.85 in the pay at 

Rs. 35/- per day. As per the Office Memor'andum dated 

993 (Scheme) the Applicant is entitled to certain 

benefits like grant of temporary status pay scale, 

allowances etc., but inspite of repeated requests the 

Respondents denied him the said benefit. 

A copy of the said Office Memorandum dated 

10.9.93 is annexed herewith and marked as 

Annexure-i 

4.4 That the Applicant at that relevant point of time 

was pursuing his matter for grant of temporary status 

in terms of Annexure-i Office Memorandum dated 10.9.93, 

but same was denied to him. The Applicant situated thus 

had no option than to approach this Hon'ble Tr'ibunal by 

way of filing OA No. 206/96. The said OA was disposed 

• of 	directing the Respondents to dispose of 	the 

representabion within a stipulated time frame. 

• 	A copy of the said judgment and order passed in 

OA No, 206/96 is annexed herewith and marked as 

Anriexure-2 
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4.5 	That 	the Applicant thereafter 	submitted 	a 

representation datec:J 24.7.96 praying for consideration 

of his case for temporary status to the Respondent No. 

3. A copy of the said representation was also forwarded 

to the Director General, All india Radio, New Delhi. 

A copy of the said representation dated 	24.7.96 

is annexed herewith and marked as Annexure--3. 

4.6 That the Respondent No. 3 i.e. the 	Station 

Director, All India F:adio,  Shilloriq on consideration of 

the said judgment passed in OA No. 206/96 (Annexure-2) 

and the representation submitted by the Applicant, 

passed an order bearinQ Na. SHG.i(2)/97--6/2046 dated 

30.5.97 by which as per the scheme of 1993, the 

Applicant was granted with temporary status w.e.f. 

3097 i.e. from the date of issuance of the order. 

A 	copy of the order dated 30.5.97 	is 	annexed 

herewith and marked as Annexure'-4, 

4.7 That the Applicant begs to state that by now the 

Applicant has completed 5 (five) years of continuous 

service as temporary status worker but the benefits 

enumerated in the said scheme of 1993 has not been 

extended to the Applicant, it is pertinent to mention 

here that benefits enumerated in para S of the said 

scheme of 1993 (Annexure-1) have not been extended to  

the present Applicant even after completion of 5 years 

of service as temporary status mazdoor, The Applicant 



made several requests to the authority concerned but 

same yielded no result in positives 

Copies of some of the representations are annexed 

herewith and marked as Annexur-5Colj. 	 - 

4..8 That the Applicant begs to state that he has been 

pursuing the matter before the authority concerned but 

till date no reply has been received from the said 

authbrity. Situated thus he served a legal notice 

through his counsel making demand for redressal of the 

aforesaid grievances but as usual no reply has hene 

received from the office of the Respondent No 3 

A copy of the said legal notice is annexed 

herewith and marked as Annexure-6 

49 That the Applicant begs to state that as per the 

Annexure-i scheme, his service is required to be 

regularised. Presently, in the office of the Respondent 

No 3 there are 4 vacancies in the Group-D cadre and 

the Respondents can very well regularise the service of 

the Applicant against any one of those posts Recently, 

one 'Peon late Padan Chettri died and immediately 

after some months one another peon late Puma Bahadur 

Gur'rung died On the other hand one post of Safaiwala 

Gr--D is lying vacant after the death of Mr. Sardew 

Singh in the office of the Respondent No. 3. Apart from 

that there are few more vaciàncjes to accommodate the 

Applicant and to reqularise his service but the 

Respondents have not yet taken any initiative to 



recularise his service inspite of the fact that there 

are vacancies. The Applicant made several requests to 

the authority concerned for regularisation of his case 

but same yielded no result in positive. 

4.10 That the Applicant begs to state that 	the 

Respondents as stated above have not taken any 

initiative to reçjuiar:tse his service. On the other 

hand the Respondents are making a more to fi 1 lup those 

posts by outsiders without taking into consideration 

the case of the Applicant. In that view of the matter, 

the Applicant through this application also made a 

prayer for keeping one post vacant till finalisation of 

the OA as an interim measure. the Applicant has got all 

the required qualification to hold these posts 

presently lying vacant in c3roup—D establishment and as 

such the Respondents ought to have consider'ed his case 

for his reqularisation taking into consideration the 

length of service as well as the experience gathered by 

him during his such long service tenure. 

4.11 That the Applicant betjs to state that 	the 

Respondents have extended the benefit of the scheme of 

1993 w.e.f, 30.5.97 whereas since 1985 he was serving 

as casual worker. In such a situation, the Respondents 

ought to have extendeci the benefit of the scheme w. e. f. 

10.9.93 itself. It is therefore, the Applicant through 

this application also prays for an appropriate order 

towards the Respondents to extend the benefit of the 

scheme of 1993 w.e.f. 10.9.93. The Applicant also prays 

for an appropriate direction towards payment of his  

arrear salary w.e,f, 10.9.93 i.e. the date from which 

H 
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he was due for qettinçj the bene'fi.t of the scheme of 

1993 along with other admissible dues with 

retrospective effect. 

5. GROUNDS_FOR RELIEF WITH LEGAL PROVISIONS 

5.1 For that the action/inaction on the part of the 

Respondents in not extending the benefits of the scheme 

of 1993 to the Applicant and is not regularisinc the 

service of the Applicant is not sustainable and liable 

to be set aside and quashed. 

5.2 For that the Respondents while extending the 

benefit of the 1993 scheme ought to have taken into 

consideration the fact that the Applicant is working 

since 1985 and his eligibility as on 10.9.93 and ought 

to have granted him the said benefit w,e.f. 10.9.93 

i.e. with retrospective effect. 

5.3 For that the Respondents ought to have extended the 

benefit of the scheme of 1993 with retrospective effect 

and to extend all the other benefits as described in 

the said scheme. 

5.4 For that the Respondents ought to have regular:ise 

the service of the Applicant against any Group-!) posts 

taking into consideration the fact that the Applicant 

fulfills all the required qualifications for 

regularisation and regular absorption more so when 

there are number of vacancies in the office of the 

Respondent No. 3 with retrospective effect i . e. from 

when he was due for such regularisation 
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5.5 For that the Respondents ought to have extended all 

the admissible benefits to present Applicant in terms 

of 1993 scheme with effect from 10.9.93 having denied 

the said benefit, the Respondents have acted illegally 

and as such apprc:priate direction need he issued to the 

Respondents for redressal of the grievances raised by 

the Applicant. 

5.6 	For that in any view of the 	matter, 	the 

action/inaction on the part of the Respondents in not 

granting the benefits of the sc h em e w.e.f. 10.9,93 and 

not regul arising the service of the Applicant is 

illegai arbitrary and same are ha L1e to he set aside 

and quashed. 

I 	
The applicant craves leave of the Honble 

Tribunal to advance more grounds both factual as well 

as legal at the time of hearing of the case. 

• 	6. DETAILS OF REMEDIES EXHAUSTED 

The Applicant declares that he has no other 

alternative and efficacious remedy except by way of 

filing this application. 

7. MATTERS NOT PR 	OUE3LY FILED OR PENDI 	ORE ANY 
OTHER COURT : 

The Applicant further declares that 	no other 

application, writ petition or suit in respect of the 

subject matter of the instant application is filed 

before any other Court, Authority or any other Sench of 

• 

	

	the Hon 'ble Tribunal nor any such application, writ 

petition or suit is pending before any of them, 
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8 RELIEFS SouGH ,r FOR : 

Under the facts and circumstances stated above, 

the Applicant prays that this application be admitted, 

records be called for and notice be issued to the 

Responcients to show cause as to why the reliefs sought 

for in this application should not be granted and upon 

hearinQ the parties and on perusal of the records be 

pleased to grant the following reliefs 

E3.1  To direct the Respondents to recjularise the service 

of the Applicant against any vacant post in Br-D 

establishment of Respondent No. 3 with retrospective 

effec:t. 

/''' To direct the Respondents to make appropriate 

odification in the order dated 30.5.97 making it 

effec:tive w.e.f. 10.9.9 ,,__,.' 

8.,3 To direct the Respondents to extend the benefit of 

he sc:heme of 1993 like fixed pay scale, admissible 

bonus, leaves advances etc. with retrospective effect 

along with arrears and interest @ 24% p. a. 

8.4 Cost of the application. 

8.5 Any other relief/reliefs to which the Applicant is 

entitled to. 
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9.. INTERIM ORDER PRAYED. FOR 

During the pendency of the OA, the Applicant prays 

for an interim order directing the Respondents not to 

fill up any post in Sroup-D cadre.. 

1 	a 	asIans ala 

The application is filed through Advocate. 

11. PARTICULARS OF THE I.P.O.  

I.P.O. No1 

J)ate  

Payable at : Suwahati.. 

12 LIST OF ENCLOSURES 

As stated in the Index1 

Verification, an 
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VER I Fl CAT I ON 

 Shri Sal Kanta Rai, son of Ganesh Rai 	aged 

about 35 years, presently working as Temporary Status 

Mazdoor (MaIi), Station Director, All India Radio, 

Shiliong, do hereby solemnly affirm and verify that the 

statements made in paragraphs 

are true to my knowledge 	those made in 

paragraphs _j- 	are true to my 

information derived from records and the rests are my 

humble si.tbmissions before the Honbie TribunaL 

And I sign this verification on this the 	th 

day of 	 2003. 

Deponent 

-4 
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I40.10)6/2/90_;tt:(C) 

•• Covern;nen t of 	)nd.tc 	. 	S  
Ministry of. Personnel, 	p.c. 	& PCnS.tOnS 

Dpart"ent of Per&onnel & Tainiflg 

New Delhi, 	the 	10th Sept., 	1993. 

OFF ICC  

3ubj ecti; Crant of 	tcniporury status end reulurJ.scUon -of 
uoi 	iorkcr 	- io1:inulttjoI) 	of a 	cIicii'e 	in 

pursuiP)ce 	of the 	Cl.j•', 	Lincipol 	- rich, 	New 	Delhi, 
ju(Lenent do ted 10th Feb. 	1990 ici t he case 
of shri llaj 	lccnal 	& Others 	vs. 	j01. 

The quidelines 	in the ma ttir of recrul nuci t of 	,er.oi5 
an daily wage bosis in Central Coverncnent.offlces were issued 
vide this DepartJnefltS 0.M.No.49014/2/06-tt(c) 	dated -7.6.00. 

• 	The policy has further been reviewed in the light of 	the 
judqeent of the cAT,. Principal 'Bench, New Delhi delivered on 
16.2. 50 icc. th 	writ petition filed by Chri Raj 	Kml and 
others vs Un.on of - India ond it has been decided that while • tk 
existing guidelines 	containod..iccQ.ii. 	dated 7.6,00. nay 
con tinue 	to be followed, 	the tjrun t pf 	tempoi:ory s 	tuu 	to the 
casual employees, 	who arc presently employed and have renderr , 1 
one: year of corUnuLus service in Contrul covernuerct officcJ 
other than Department of Te1ocomn, 	Po ts and UalJwnS/s cray be 

• 	rogula ted by the scheme as ajpendd.' 

2. 	Ministry of Finonce etc. 	are requested to brinj 	the sche,nc 
to the notice of appointino authorities under theIr 
administrative control and ensure that recrijittient of casual 
employees is. done in 	accordance with the ouldolines contained 

S  in O.H. 	dated -7.6,00. 	cases 	of healicence shodl't 	be 
• 	viewed seriously and brouoht to th 	notic 	of appropriate 	¼ 

• authorities for•taking prompt. and. ouitable action. 

sd!- 
• 	 S 	- 	 - 	

0 	 • 	 ('.c. 	ND) 

• -. 	

• 

• -? 	 S.  

• 	-' 	

• 	 H 

..... 	•-, 
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CHIp? O)Th 

I, 	
'of th0 J1ifliSrjQs/ 	

of 
Cover,)fllpflt of Jr)ç111 

• 	attached and CUhorjj) 	

Offices o the cia e o 	
of 

Orders 	
t 	

not be arr.1icahl to casuj 1"oriç 
in aj13. 	

J)epari,jt Of Thle 
	

flr1 D?path.pflt of

tIlL 

Posts wh alr0d hove their 

o' Schejiw.s 

-•. 	
4 

• 	 . 	

•'i) 	

Would be r 	
at 	ci 	

'lij0j 

1' 

	

C o)) 	. 

SucI ccJr)fe1, Of 
tCfl)0 	

Ou.[d be WitJ)OU(. 

• . 	ref 	
to 

tlh crcatiOfl/. 	

Of 

Group 'D' 

of tcinpera
StOtU3 on 	COS0j laUouroj 

	

• 	1oU 	r)o 	
flVOlv any 	

his Utjr and 

	

spoflsjb1. 	

/i1i be on c1qi thin

. 	
tesf PY 

On flie 	
moy be 

ClC)1c)rQ1 
° the. basj5 of 

OvOQb 	
of t'ork 

casuj lobouro. who cguj0 temporor3, 
5tatu 

11 flt howcvor be brou0i1t on 
to 

th J)CrJI;a,ICIt 

- 	

• 	cStob3.slxrio,it Un1s 
	they 	

t:iIrouqIi 
• •1- Se1rct 	

proc035 for 	ôu 
5. 

	S 	 'P' P°3ts. 
Tempora, j; 	

th COS 	•lab-. 

-- 	
th tO11OWIQ benfit - 

• Wae at daiLy 

rat03 1itl refnreflct 
the 	

Qf

tU 
the 

pay, ScQh for a ccrresI)ond 	
regular Group 'D' 

Offjcjaj 
IflCuj 	

\i RA 0 c1  CQ\ 	 • 



- 

4 

'S .' WWI 

•.Lnçlfit5 Of i1)CrCnICntS Et tht 	nie j j(_,  rerliCi)b.lO 

to El Cr00)) 1) oniplc'ycc would I)a t&an iit:o occoui) L for 
CZilcUlEltiflfl pro-tath wages for every one yer of 
service subJect,t, perfoEnlance of duty fur ableast 
240 clnyS (205 cJys in adininiStrttiVe offic!3 C1:)SeLV1)U 

5 (ys weok) in the year from the dao of confcnl2nt of 

ternpor.Ery st tUG. 

lii) Leve' entitlement y.iJ.1 be on o pro-rab basir,  at Lhu 

r2 te of onC day for avery 10 days of work, 	nucll or ny 
other )ilnj of 1eVC, C:ce1t: mtern.tty levei will not b 

ni.ssible. ThUv will als be allooU to cexTy forwrd 
th le:vd at their credIt on their roaulcrisa tion. They 
will not he entitled' to the benefits of encoshment of 
leave on tennini'tion of service for any reason or on their 

cjulttinq service. 	. 

'. iv) 	i'aternity levo to lady casual labourers OS dmlssIble to 
regular Croup D employees wi.l1 be allowed. 

-. 
v) 	 fjhervi.ceiL1red under :emporo ry Sta tus would 
• 	be cr/un ted for the purpose of ratir.emant bcnfits after 

- • ,thel 	requlariSation. ..... 
 .___- r:  SKAjonferment
ter rendering three years ContinUoUS service after 

 bf tern>rary Status, the casual labourers 
ould b trcai:ed on pr with tem1orElry G'roup 0 employeS 

• 	for the purpoSe of ccntribu€ion to the c.c•nerol prOvJ.dLt 
. ..inc1,and would also furthr 

of rstivc'L ,jcivancc/FJood 1dvnce on the seine conditions 
s a? 	]D,ricable to t iporo ry 4rb9j 0 clnp.loyOeS , jrovid 

• they furnish two suroties from pnnaiient ;ovt. survants 0 

their Dej)lrtrn(;., flt. .. . 
vii) Unifthcy otreroqularised, €hy would be c-ntitled to 

1c1-hoC bcnu:;. oni v ot the ra LS El3.Oppl.tCOblO to csul 
labourers. . .. 

6. 	benefits other than those )&CLfLCd a)vo will 'be 
admissible to cesual labourers w:i.th tenorElry Status. However, 
if any odditionul )XI nefits are adinissibi.e 'ttycsual Workers 
iorking in Industrial establiSlunCntS in view 30 i3rovisions of 

& Iridustria] OiSpute Jct, they Shell continue to be Eld/niS3j,ble 

7 	oesitc confennut of tcinporry Lnt.u3, tile ServiceS of 
a casual labourorS inay be lespensecl wiUl byçjivini El nOtiCe of 
One rthDrtthIn WLitiIldJ. h CCSUO1 Jol IrOrwJtIl trll/JOrElry totUS 
can also quit •s erv.tce by qivine (J writ: en noticic f one month. 
The wages for thc no vice period will b payable only for the 
dayL On whjch s'.ic h C'I.I0 1 worker is el'InOo(. 1  '.11 work 

4 

I 	Cfll) lo:1. , . 3/-. 	• 

0 

1 

Ii  
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• s. 	Procc2ure 	____  / 

I) 	out of every 	thre vcan , ies 	in ('rouf- 	'D' ) 
crl caors 	1i 	ttivcrIfiC45 ' - ?rct1le - CaUai 

labourers have bt.c'n workinci would be filled up 
S per extent recruitment rU1's and in accordanCe 

1-' with 	tJie 	ir 	tr1cti('ns, 	JSSUed by l)ei.rtJnefl t Of 
perS.::-nnel 	& Trcinirg 	ffcn amongst casual workers 	-• 

• 	 with tefr:-orar 	status. 	However, 	rogulir. Group- 	'J)' 

4. staff, rendered 	uri:.lus for any rasnr 	will 	have 
prior claini far ahsrpti',n 	cJaiI)St edsting/future 

- : •' vacancies. 	In case of illiterate casual labourers 
• 	• or tho3e who' fail to fulfil the minimum qualification 

prescribed for pout, 	reoularisation will be co1)s.i0orei 
• 	 only aoainst those posts 'in 	resject of which 	13. Leracy 

• 
or lack of Irdnimum (jU)tifiCatflr 	wJll 	not be a 
reqdiaite qtialificntion. 	They 	culd be nllr.'iwca ouo 
relaxation ociuivlcrft 	to the period f- ok-  which they 

- hsve, worked continuously 	s casual labourer. 

Q - 	On 	r-v 	,1 	4 	•i_•; 	4 	'--. 	5, -i 	- 	- 	 - 	.-, 	• 
- 	 - 	 -• 	 •"•-'•• 	 ••''_"' ''fl 	 ",JL "L.L 	W,/• Lii U•IIljX?i_t L 	' LLI LIJ 

• - 	
•, 	 l'iC subs titut iu his riace  wil!j, be aN!oinL cjd a 	Wi5 nt 

holding •ny 1:ost. violation of.. this shc5uld be viwcd very 
epd &tcntion of the appropriate authorities should 

- 	 - 	be drawn to such cass for .suitb1e diaciplinary .  action ;iainst 
the officers violjing , those inLnictioris. - 

	

• 	10. 	In future, the,  ouidclini,?s os centair)c() in 1 - 1 .13 

' 	
• 	DepariTlcnt's o. ri, clate(i 7. . OU 	huuiri be- fcl •et-stL- .tet:ly iii 

	

- 	the- matter of enqac'unerit of c:sual 	 oyees in central 
- 	- • 	'Government Offices, 

• 	 11. 	DeL-iarneflt of- ' persotinl 	Tm inin will have the j'owor 
• 	to m')ce orpninnts or relax any of the provis ions .in the 

• , 	scheme lj't may be cons idered necessary from time to LimO, 

e. 
- 	 • 

*s'. ***  

	

- 	 • 	 I, 	
I' 

- 	-- 	- 	 - 	 ' 	 - 	- 	 •• 	-- 	
-: 

' 	 - 	 ' 	- 	• - 	• 	 - 	- 	- 

- 

/ 
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CENTRAL ADMINISTRATIVE TRI8UNAL 
CJAHATI RENCH 	GUJAHATI 

	

• 	l.A.N .236/95 
 

	

J.K.Rai 	. 	.. 	.••• 	 Applja...  Versus 	 4 
Union or India & era 	 Respondents 

— PRESENT... 

THE HN'8LE SHRI G. I SACLYINE,MCf1BEfl(A) 	
ie - F. 

	the Applicant Mr B K Sarma, 
0 	

MB.ht5 & 	. 	 . . 	.. 	•.. 
- 	 Mr S Sarma AdtJOCCt .......... 
	For the flsspondente:Mr.A.K.Choudhury, Addl.C.G.S.C. 

.... . . • 	. . . 	
Perused.the contents of the applicaj0 

and relief sought liCard dunsel for, both sides
n.  

- : 	 for admission. The eppljc5nt has su 
	ted this, 

Ppl1caon Seeking an order on the respondt5 

to grant him mporary Status and absorb in Gp 
: 	 ........ . 	 0 Posts with all COflSeguenj3 benefits He has 

	

• •-- :. 	 subsjtted representation dated 
24.7.96 ( 	 Annere' 

-. ...• 	- 	-.. 	. 	.. 	•.. 	D2) t 	
the Director General, All India 

Radio, 
•...... - 	

. 	 Akashbanj 	
. Parj:: Street, New Delhi - 	 through 	proper 	

thanneleesting 	-for - 
regularj550 of his sejce from - 

I- 

I ; 

:. 	: •- 

LC 	01 	.• -, 1115 	initial 	aPPOJ1tment 	with all -' 	-: 

service benefits 	
xs representation is 

pending 
disposa' of respondent No 2 

of this application Tho 	PPlicaton needs not be admitted at this 
- 	

- 	 stage but it is disposed ' 
of with the direction to te 	respondent 	No 	2 to 	dispose 	of 	the rcptosentationf • 	_• 	\ 	' the applicant dated1 796 on 

C 	 merit 	'thjn 3 (three 	
menths from the date of receipt of the 

. 

I 	

\ 	

applicant 
copy of 

 this order. Liberty to the 41 	

to approsc)i 	thj 	ibunal 	again if he Is aggrj 4) 

with the order of the responde 	No 
.. 	

.. 	 2 on hi 	representation -.. 	

,- 

C 

•y 	- 	 -- 	The 	application 	is diSpoSed 	of.- No order as to costs 
. 	- 	• . 	. 

COPY of the order be 
supplied to both - the counsel of the Parties. 

 
:; 	

1?rm!to 	n 
Det 	

21E8Cfl(A) 
 

• 	- 	.. 	1. Sri 3.K.Maj 	
- 	e 	5 •  cti 	to 	-- 	-- 	-- 	- 	J •• 

	
- 

Shillong 
2 	 India Radio, 	

C 

3 	
Br 	

f India, Ministry or Information 

4 st:r:et, 	
lPflSdioAkahb 	

hauan 	 C 

4 	 • 	: - - -

India 
RQdio,ShiIlong Sttj0 	- 	• 	- 	.J- - . 12 . - 	 Mr A K ChoudJr V0t  d 9GaUha1 j High 

--I--- 	- - 

	. -; - 	

_•. 	• 
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To: 

Sub :- 

The Station Director, 
All India Radio, 
Shillong. 

Order dated 5.12.96 of Hon'ble C.A.T/Guwahatj Bench in 0/A No 
206/96 ( Shri J.K. Rai Vs U.01 & Ors and implementation thereof 

Sir, 
With due respect and humble submission, I bc to lay the following few lines for 

favour of your kind consideration and necessary action thereto. 

The Hon'ble C.A.T Guwahati Bench has been pleased to direct your 
honour to consider my case for conferment of Temporary Status and absorb in Or. 
'D' post with all consequential benefits w.f. 1.9.93. 

The Hon'ble C.A.T. directed to the department to settle the Case within 3 
months w.e.f. 5.12.96 but till date my Case is hanging without any reason. 

In tenns of the office Memorandum No. 51016/2/90-Estt(C) dated 
10.9.93 issued by the Got of India, Ministry of Personnel Public Grievanccs & 
Pension (Dcptt. of PersonneL & Training) my Temporary Status Service should be 
counted w.e.f. 1.9.93 and I also entitle to get arear w.e.f. 1.9.93 but till date no 
an-car has been paid to mc. 

Ifs to inform you that when I was Present for my duty the whole month 
and I had siied in the attendance Register (Copy enclosed) but without any reason 
was crossed for 10 to 15 days and accordingly my Pay 1)111 was prepared 15 to 20 
days every month. 

Sir, In view of the above I would say that your honour would be graciously 
Pleased to consider my case for conferment of Temporary Stains and consequential' 
benefits as Per 0/A No. 206/96 dated 5.12.96 and for this act of your kindness I shall ever 
remain grateful to you. 

With regards. 

Yours faithfully, 

Copy to:- 

(J.K. Rai) 
Mali, 

All India Radio, 
Shillong. 

The Director General, All India Radio, Akashvani Bhawan, New Dethi-1 10001 
enclosed all the relevant'documents. 

Shri, B.K. Sharma, Advocate, Central - administrative Tribunal, Gawahali 
Bench, Gawahati. 	 ... 

(J.K. R) 
Ml1i, 

All 1HdI l.adiø, 
ShilIc,nj. 

" 	- 



Government of India 
All India Radio ::Shillong. 

NO. SHG.1(2)/97-G/ Dated, Shillong, 
• 	 the 30th May97 6• 

To, 

Shri J.K0RaI, 	- 
Casual Labourer, 
All India Radio, 	 / 
Shillong0 

Sub: 	Offer of temporary status as Casual Labourer. 

With reference to DG, AIR's telegram dated 29/5/97:H 
the undersigned after close consideration of your represerita- 
tiori dated 2 4/7/96 hereby offers you temporary status in 
accordance with Casual Labourers 1  (Grant of temporary ,  status 
and regularisation) Scheme of Govt. of India 1993'wit effect 
from 30th May, 1997 

You may report for duty asassigned to you by the 
Officerin-charge as per Duty Chart. 

Your! Faithfully, 

• 	 . 	 , 	 I 	1' 
C. 

Station Dire tor. 

• 	 4• • • 	

' 	 ' ii 	,,. 
• 	 .-. 

• 
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To, 

The Station Director, 
All India Radio, 
Shillong. 

- 	REMINDER 

• 	

• 	I 

SUB: PAYMErIT OF REGULAR SALI\RY 

Sir, 

With due tolerance and profound suhnisior 
I beg to state the few lines before your kindself for 
ampathetic consideration and necessary action thereof. 

That I have been wo'king as casual worker, nd 
I have been allotted the work of mali in the office of. the 
Station Director,Shillong since 1985. Ever since my entry in 
the dept, I have been performing my duties to the satisfaction 
of all concerned but unfortunately I am yet to get my duds and 
other consequential benefits • It is noteworthy to mention 
here that in the year 1996 xh±xhxmxxz1Jx I had approached the 
I-io•nthle tribunal by way of filing acasein 1996 which was 
disposed of in my £avour.Considering the aforesaid Judgernent 
and directives of the Hon'ble Tribunal I got my tnporary 
status but so far it relates to fulfilment of all the. 
benefits are concerned I am yet to get the same 1  In this/ 
connection, I beg to 'state I am yet to get the full salary 
as per the said scheme and also I am being deprived of 
my subsequent regularisation. 

In that view of the metter, I earnestly request 
your honour to consider my case sympathetically and pass 
necessary order regarding regularisation as well as the due 
salary. 

Thanking you, 

;c 

Yours faithfully, 

( 1',K,Rai) 
Mali,AIR, Shillong 

I 

/ 	 1 

I. 
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(INDER) 

To 
Thb Station Director, 
All India Radio, 
Shiilpg 

Sub:— Paymen t ofegular Salary. 

Sir, 
With due deference and profound submission,' beg to state 

kiridseif for sympathetic the few foirowi.flg lines before your 
thereof. consideration and necessary action 

That I have ben working as casual worker,and I have been 
of the Station Director 'atloted the work of Mali in the office 

Shiliong since 1985.Ever since my entry in the deptt,I have been 
perforiflg m 	duties to 	

the satsfaCt±Ofl of allconcernedbut. 
I am yet to get my dues arid other consequential - 

unfortunately benefitS.It is noteworthy to mention here that in the year 1998 
of filing O..NO - I had approached the HoiYble Tribunal D 	way 

f v0ur .COfl$idering the 
206 of 	1996 whichv;as disposed of in my 
aforesaid Judgemeflt and directives of the Hon'ble Tribunal - 

fulfillmCflt 
I got my temporary status but so far it relates to I am yet to get the sam.In 
of all the oenefitS are concerned 
this connection I, beg to state I am yet to get the full salary 
as per the said scheme and also I am being dprived of my, sub- 
sequent reguIariSatiofl. 

In that view of the iiatteI earnestlY request your honouX 
- 

to consider my case sympathetCallY and pass necessary order 
due salary. regardthg regularisatiofl as well as the 

Thanking you. 

Dated, Shillong, 
the 6th November,2000' 

JAW- 
(J.K.RAI.MALI). 
All India Radio 

Ilan  

/ 
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L1OflD:ctor 

H 
SUfl PAr4FrTrv CF REGULA-1Z SM 7 Ry 

Ref: 14v eax1Ie;: application dated 6th Nova 20.00 

Sir s  

	

This 	to rqest your goodsef to 

	

kindly look into my 	 dated 6th Novnber'0 irnniediatcly as I am Lacing hardship due to want 
of r:L,a1a-y0 

s the ref :cnco to Hur13 Trjbunal o ,A 9N0.20G of 1)-9G. 

Dated Siiullonq, the 
17th. April 2001 

Yours faitfu1ly 

(JK.Rai) 
A1.1 India Radjo 

Shilloi-ig. 

•1- 

L 

Advo cate- 

00 
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M. A. Road, Rehabari. 
Guwabati-781008 	. V 

Phone No.- 522995 
Date..1.2?—........ 

- 	-_-- 	. 	 Advocate 

I.ef .................................................... 

To 

The Ctti on fl.i r?c:tc)1' 

All .  md:! -It Fc.U, f$hi 1 lorq. 

Sub  

Sir, 

Upon 	jthnrj t:y nd 16 pr 	 of in  y c ent 
ShrI 	Jal Ktria 	 pi' 	nt 9 itili 	t11 	India 

F, Sh1ionq, I qive yo th 	not.ic€ a 	c1l,— 
dic 

1 	iht 	my ci 	ri 	fcp 	jç clijmj 	the hCr'rjt 	of 	the 

scheme of 1993 prefrr€f OA !I2é,/9, bCfcre the Central 

Tribt.na1, f3uwahatj rnch. I 	a fureiajçj OA 

is dipdd of vide udq cent ordr t- td 5.12.96 blith 

a dirctfOh t6 dipoe of hl repr
:, died 24.796. 

Priie.nt to the calrJ direct i vc; by an nr'thr dated fi.5 .97 
he 

tA1U3 qran ted with iCmporar'y StRtLls ki • C f . 3h May 1997 13 

per the s a 1 d n chemC my ci lent is enti U ed tc var'jcw 

beneflt S such as recLt1ar pays 	p flA t  HFA, HCA, Trav1 in 

1 



i .f.wan(::e , 	Whiiq 11 iowance 	etc: 	'Ihe 	sic 	sc:heme 	also 

pr'ov ide 	t)onue :T, to the 1' LfflpDT' a ry 	'i :;tus Mazdcor. 	per' the 

;aid 	':Iie my :i .i ri 	i; n . U cci to recui ari%at ion of 	his 

ccpvc:c 	aite 	n"vic:e 	yce ra cnt1rAous 	ervic:e. 	It 	is 

learn t that there are tucnb:ri of vc:n1 	orts in qroup-D 

ast bl :ishuierit 

That aitr granting TEmporary 3' tuc to ffly client 

he has not been al. lowed fo perForm hiS duty requl any and 

otI'r b e n eV1tc ,  I ,toW.ir;g from the saic:l :hnie iik€ benefit of 

n.:i'emen t:s 4 	cve 	en i ti. amcr'); 	:ucu"i; in 	ol 	service 

towards 	r e l';i rem)t 	ber:'Fi. t and aVtr r' €niderinq 	years of 

c rv ic Cl p roy I I on For 	g rent o 'F ei t I va 1 advance / f load 

prodiicj :1 vi ty I inked bOrL 	ad hc 	bonus etc 

Iha L prc?cJit;l.y my c. eni; is getting only a 	few 

erefts of the r aid 	hem 	anti rerl; 	i the b:ne'f it 	are yet 

to he pai:I to h:im, iht. 	rhrme oPi',': 	Vrr'y c,l(iar and non-- 

pc'cient 	yf 	the other hanefi. U 	arc 	total i' 	illegal 

ccc:or - d ing to 	s cJ - erne my cii err; afuresa:id i 	ni; i II  ed to a 

regular pay 	alc and req lariset tm of lile Fervice, 

In vIew of the ibove 1 give you Lb :ir$ notice ;kinq a 

dand that my ci lent he qrntec; with all the bar fits of 

;he c:herne as well a the arrear wi thin a period of I0 days 

From the date of rEceipt of his rtice fai iiriq which 

istructjon of my client. is to take tr:'pr:jed;E 1.ai1d action 

L 1 RD L /DLL 

I h',je 	rdtt:; there 	would be rn::ck 	occasIon 

for fi.irJ,er 

1 	a' I: 	• 

Mr'1y yours 

	

.Sarna, 	dvocit) 


